'SLP(C)No. 6514 OF 2002

| TEM No. 29 & 42 Court No. 6 SECTION 111
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No.6514/2002

(From the judgenent and order dated 12/12/2001 in CM 24129/01
of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

STATE OF HARYANA Petitioner (s)
VERSUS

M S. DURGA RICE & GENERAL M LLS Respondent (s)
Wth SLP(C) Nos. 2039/03, 2054/03, 2052/03, 2055/03, 2066/03
& 20744/ 03
( Wth Appln(s). for exenption fromfiling c/c of the inpugned
Judgment and with prayer for interimrelief and office report)

Date : 31/01/2003 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE N. SANTOSH HEGDE
HON BLE MR JUSTI CE B. P. S| NGH

Mahendr a Anand, Sr. Adv.

Varuna Bhanndari Gugnani , Adv.
Kavi ta Wadi a, Adv.

J. P. Dhanda, Adv.

For Petitioner (s)

K. L. Goyal, Adv.
Suresh Kunmari, Adv.
Di nesh Verma, Adv.
A. P. Mbhanty, Adv.

For Respondent (s)
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UPON hearing counsel the Court made the follow ng

ORDER
L L..... b To...... To...... To...... To...... B J
. SP2
Leave granted.
Interimstay of the inpugned order in the nmeanwhil e.
. SP1

(Ganga Thakur) (Prem Prakash)
P.S.to Registrar Court Master



